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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
NEW DELHI
L L L
O.A. No, 2309/92

HON 'SLE MR. A.Ve HARIDASAN, VICE-CHAIRMAN {2)
HON'BLE MR, S.R. ADIGE, MEMBER (A)

Shri R.C, Sachdeva,

$/o Shri J.L. Ram Lal Sachdeva,
R/o 30, Panchdesp Society,
P.O. BOdBlla, Vikasmti’

New Dslhi=110018,

(By Advocates Shri G.De madari’ cceoe APPLICANT
VERSUS
1. Shri Rajiv Yadav,
TeDaley

Telecom Building,
Rohtak (Haryana)

{By Advocates Shri M.M. Sudan) e RESPONDENTS

gaogn\(h_m,)

BY HON'SLE MR, AeV, HARIDASAN, VICE-CHAIRMAN (J)

This C,P arises out of the orders passed in the 0.A.
No. 2309/92 on 16,11.93 ags E\e applicabion was disposed of with

the following directionss

(i) The applicant shall be granted lsave 6f the kind
due for the period from 1.9.86 to 15.11.888 on the
basis of the_ medical certificates submitted by him.
The required payments shall be made to him within a pariod
of 3 months from the date of this order,
(ii) The Respondents shall consider the point raised
in the representation dated 15.3.91 and pass a
speaking order therson within a period of 4 months from
the date of communication of this order.

(iii) No interest shall be payable on the dues for the
aforesaid period.

2 It is alleged that the Respondants have uilfully@z
him the benefit of the judgment and that the directions
contained in that order have not bsen complied with by the

Respondents, That is why this C.,P. has been filed,

3. After filing of the C.P., the Respondents have
implemented the directions, Regarding the first direction the
learned counsel for petitioner states that leave has been granted

for the period from 1.9.8 to 16.11.88 end leave salary for that
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psriod has been madao./&g seeks time to verfy the correct amount
S0 paid, Regarding 2nd direction the Respondents stated in
counter affidavit that the representations have besn disposed of by
the order dated 16.1.95. -Copy of the order is also annexed to the
Counter affidavit, we wee from this order that the concerned
Respondents have considered the points raised by the petitioner and
have giwen their ansners. Leamed counsel for the petitione.r
states that the answers given to the points raised by the petit.u?nar
~
are not given properly, Ue have carefully perused this order and ;:nd
that the Respondents have disposed of the points raised by the
petitioner in seriatim and we find that the Respondents have
substantially complied with the directions of the Tribunal., 1If. Jany

X O N {“arlfvm
9rievance of the petitionsr still subsists it will be tagken in g .

[{ Proper proceeding in that regard,
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4, As the Respondentsg have complied with the directions of the

Tribunal we find it is necessary not to initiate action against the

b 8
Respondents under the H.&and as such this C,P, is dlsmissad

and notice ma”n issued to the Respmdents,a;;d/isoharged
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SeR. owé (A.Ve HARIDASAN) — |

Member () : Vice~Chairman (J)



